JULY 30, 1975

3 Messages from R. S.

ANNUAL REPORT AND AUDITED ACCOUNTS

of HIMACHAL PRADESH AGRO-INDUSTRIES
CORPORATION, LTD.,, SIMLA

SHRI PRABHUDAS PATEL: I beg
to lay on the Table a copy of the
Annual Report (Hindi and English
versions) of the Himachal Pradesh
Agro-Industries Corporation Limited,
Simla, for the year 1978-74 along with
the Audited Accounts, under sub-sec-
tion (1) of section 619A of the Com-
panies Act, 1956, [Placed in Library.
See No. LT-9901/75.]

11.12 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages
received from the Secretary-General

of Rajya Sabha:

(i) “In accordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
1 am directed to return’ herewith
the Finance (Amendment) Bill,
1975, which was passed by the Lok
Sabha at itg sitting held on the 25th
July, 1975, and transmitted to the
Rajya Sabha for its recommenda-
tiongs and to state that this House
hag no recommendations to make to
the Lok Sabha in regard to the
said Bill.”

(ii) “In accordance with the pro-
visions of rule 127 of the Rules of
Procedure ang Conduct of Business
in the Rajya Sabha, T am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 20th July, 1975, agreed without
any ameniment to the Maintenance
of Internal Security (Amendment)
Bill, 1975, which was passed by the
Lok Sabha at its sitting held on the
25th July 1975.”

—————

Banking Service 4
Commission Bill
11.14 hrs.
STATEMENT RE. SITTINGS OF THE
HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MATAH): With your permission, I
would like to announce that the sit-
tings of the House will stand extended
till Monday. As it is, it is scheduled
to conclude on the 31st July, 1075.
Thus, there will be a sitting on Fri-
day, the Ist August and also on Mon-
day, the 4th August

1115 hrs.

BANKING SERVICE COMMISSION
BILL—contd.

MR. SPEAKER: We now take up
further consideration of the Banking
Service Commission Bill. Shri Darbara
Singh was on his legs. He may con-
tinue his speech.
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F AT | T FH FIA & A
IV A AGI-IEA A § | AT FEAT
g ¢ f% w7 @ WEYEEA § T5-
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a-afes § wi o7 & & Fedae awt
IR H o Ay # ) gF ag & At <
FH F AT @9 & wrEfam) Wy
& @ foar v § W A€ ghagm
T8 g & | wwfwg I & qRifadd
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T § | TEAHT FTHGS TAW, AEAD
#fee @lage® WX w-wmOfen
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WX EH ¥ FQEMET AT, ar ™
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# wur wd, 37 % femiit  ffwga a#
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&NF @ q a9 qF |

sifg” 7 ¥ a8 531 =157 § ¥
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wigafer =fis< arge, 38 & S gagr
adt fr ot afen afaw sww faw 92-
M T AT FEAE ) XA F
7% T gofesT & € 1w fasr 1
AT AT AT FIE § ATH A-ATRAT HIX
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&% ¥ 7% IF AHAA AT I AR
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WA d weww dl @Y YW ¥ )

AT, ALWTAY I AT |
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wiear faer & o waTfew o¢ R W< forg wwaz & fag a8 far W
a&T ga & WX & =g fv e T, 4% I & ¥
¢ faafasr & aaname am, afs fae ————
qwae & faq ug fasr amar waw , < fagrT Wt dwas Ezw A gt

¥ M F gt WA 7 TS WA )
¥ |

THAATEY FT AT TFFT qAAT ¥
THT G § FY W IF GICWI F AW
@R, §0 I§F! TH TG HT A §,
afer Iad AT WIgT ¥ AIFAAY
T WR AT O & 9T @
g 3(4) F AT H g, Fow 7 w7
g

“The Commission shall have re-
gional offices in such State or group

of States as the Commission may,
with the previous approval of the

Central Government, determine and

no such regional office shall be abo-
lished without the previous approv-
al of the Central Government.”

fomr @ AtarEr & 27 i T oY
WA & qEafors fgeat # afzay & qu
¥1 wfwar wft 7% ww @ , 9 A<
W i & afq foraer afwfa &
geifsauie & JX H HET, FATH
W< wfaar dar 17 #1 goit gz & o
WY A prwgw g fr g &
T qFE ® T afeE § wiw fam
wra, WX fre? go feel, Aifeam daer
ar eqace fgel ol whe gefew-
arese fgat o fi7 Sy aor &
T |

TH FATT 1 937 & 32 ¥ g7 a1t
93 g7 § % a5 w7 w7 avE R
¥t e § AW et A w7 [
e faa &1 cefeaw w73 & a7
wrer v | s Y A adt & fw
fqfreeT arge oy Y@ & aGiy =t
A1 &, arfE wid sy paA dar o A,

AN § | W Aq FL TG AW
& I off TR T aver @, ¥ w7
wet TfgE T W@ F | W Wi e
T q@AM F AG war sk qRE
R feadt qawa & 1 ot St &
fafrec g @ ac ik #TH @ 7
aoiia &3 |

£ fawr & 79 4 & THATEST 4R
ot e w&7 qaaw §, fow @ s

g

“Provided that as nearly gs may
be one-half of the members shall
be persons who, on the date of their
respeclive appointments, have had
experience of not less than ten yeary
in a banking company or in any
public sector bank or Reserve Bank
or in an institution wholly or subs-
tantially owned by the Reserve
Bank or a public financial institu-
tion.”

AT GTET & 9L & qUT 97 7 d2T §
o g ) oegfam # W ¥ wak
Torrew 7Y & | T g vet afvafedar
¥ NEaT, AR w7 e -
e wwege 7@ § 7 S &9 A ww
T o §, faw S Fitew & S
T ®1 wifeww @ @Y |\ oIy
§ 7 Jr fF st g fag R e 8,
Wk wnfaw § Fhwa &7 Fwday
¥ fad o aa@F & fag waTa w3 fear
™7 & | vREAnT ¥ oy war & fe
fas ©: frly ) frmiwe Segw
wrT S Y fad 9w § oW SR
T w @ awrdng & wrfaw awg
W § L wmegmw g o
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¥ wficd owed ®Y & vy, weTiEE
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& fad orew <&t ®, e & S
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¥R e deget g w1 o
waafe efw age, 9 @ & it
mﬁ—-ﬁcﬂvm#ﬁmﬁfﬂ
art & E §, I F oy o
ﬁgit,snmtﬁwwmmk

wiaes 8, afF7 a1 39 7§ &
W fad & =rgar § fo g0 e &
TF SEHT fIgew FTRE F AT 0F
QG GEAEE TG FT @ TG WK
FTE-Q20T TH H T WA FT FUHT G
FREH WX Feges graem w1 o gY |
wgator wfwe awge, w9 ¥ g
T & 3 faon & 5 = e
B AT F AW X W F TAR A Aga
wgge o< faar § 1 ¥@ w7 qaww o
t fe wdiEre wom & Sw AT @
¥R ¥, W W @ R 9w W
Rzr T grm | fpac @ F o
Porew vl gt wfed 1 g o weR
WTH X, 69 W A, W Y
xfads § WY gl wam W

zp. i:ﬁﬁr wgﬁt@
mﬂ?ﬂ'ﬁﬁmﬁ

el fry—fe T R s
oy A9 3 W W 4 W

g7 vATA® 3 W ®F A1 E—

The Chairman or any member shall
hold office for a térm of five years
from the date on which he enters
upon his office or until he attains the
age of sixty-five years. zg & 1 ®um®

32— wgar § fF ww 3w oW
T g@m A | ™ s W
F3q & 5 @ 55 @@ ¥ ez A,
O TH BT FT G 2 AT
wF fal 1 65 g @w qgEn
ey § | & wd wr A § F oo
* agrelt fadh 3 o ¥ ford g fed
WX 37 &Y Q9 #Y 65 ¥ WA F7 55
o & 9w, aife afefew & &9
SV & Y Wi v E A fire w% |

W § W A wofafedem @
AT WA TET T }—WTT AT 9
F WY qgerfgar wOURY, W & are
AMH @A, TER TN @ F IR A
wiveRe AT Arfed | & qeAT IEar
g fr ofsas w1 o o8 &1 FFaR
i #E &Y awar ! 0% 9 few w
aasT Y 39 o1 A i gy 7 arfer-
Rz & ¥, wyey ¥ Jwg, q+=-
afgdy AT, fogHodlo, TE FM
Ht 58 & Frax a9y 9 | W g9
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wiifs ' v W prdfiiRem wQ@
ax § S wrem NwaAE
g & o 3w @1 E, S w1 WK A
Wiyl

st TR wreR (=)
39 &7 guT W aEr grw |

st grewy oepgET Tt
Aoz fmr wr g B awv gwe A A
WY T § 06 RSy A4 90 &
ag WITH & 9% a7 qF I qaH H
HIFRT T |

HIT 9 & 1M 6 F! fgT—72g
S EAA G A dar g e s fawr
FI1 TIFZ FIJ a97 TH & AR A
aﬁtﬁrnmgrwﬁa”rmmtr{%,

I FT AT FY GATT & TGAT I §—
‘6(1) The Central Government may
remove from the office the Chairman

or any member...... © ag  faegw
@fohem 9 81 & gom
ARl § fF oW ¥ Q@ W @y
A8 @ T fF w9 o o e
Nfsdrwer gfefoow gt sueY &
are Y, fom & @ g e ¥ 8,
g ¥ T WY A At 9 ToN
AT §— T AT FY 2@ F A8 W
W | # qF faare 3t avear g—
e ¥ & faw fawer & oF aww §,
ot oF A & ¥ o §, R w7 Ao
weE am ¥ ¥ 1 foed g o3 M
¥ X B3 ST T AT HFI AT
u #Y fear & 1 A qw g £, &

E QY a A v W g, A ¥
frer Prwrr % Q8T guT 8—

MINBTRY OF FINANCE csmb-

MAT! ' SUSHILA ROHATGD):. Mr
Speaker, Sir, with your permission, 1

‘Gomemiesien 21

would like to sa that instead of tak-
ing the names of the "who are
not in 9 poziﬂon to themselves
here, 1 wo uest” thé hon. Mém-
ber that, if any gpecific aliéga-
tions, he may send them with all the
particulars to me. I shall certainly
look into them.

ot qyrwy wAlepoEww ;- &7 AW
gl frar &1

weas WpRd - Agat, s
T A aee W qEaSIg FIHISH |
ag N WY FT AreAT 8, 74 F o pwy
¢ f o el %Y <% £Y€ Qa7 s
ST EY &Y SH FT ATH 9FN ¥ AW
1 fear smam &

ot pwy g ¢ Y A
g frar & 1 XX wgr @ f% ow OwEe
A P i

weqer www - fR wgaton
*g Ot §, & 7w i ¥

i WrTew WY WA (WRegY)

’ﬂﬁm?m%ﬁ?mwﬁ%ﬁa
FT Wi

weaw wEa - feT ar 1 wwer
a8 T—arx qTE ¥

ot gy wHiwgaE - § g

w4 HT @ 49T fE w0 6 ¥ oF oy
gar gwmr wifer fv OF mrefodt #t
agrely Fvafog & 9% ar ¥ <
& o =t it fow o afwforoer it
oY wrw & A g, A e e

gfeefadYr (anti-national activities) ¥

RSy ot g o sy & R A
Y Ty e s, g



‘9 | Baniéing ' Sérvice
- Commiesion Bill

{»t qgraz st <EAm]

v wTg o wie & § o e &
9 J, g9 aw WY ik & v Q@
g,

wew wen - § ot ot mfe
% =i < §, 7 o ST Y aw g
fis wfra fas <Y &

st e onfeagew - o gl
7g Tfows & aq & e g ahr oY
wifer & et aw g @ § )

it fawfesr 51 or &3 Fulone
AT AGAT F—WTT §F A AV 9
@Y qw # @A grm, W FAE R
¥ a9 AW § g9 O gy & fw
M & TFEIFT & WY, AW A wATH
qarg & 91k, AW WK § 97, Afwe
¥ T #Y FEAE ¥ W F q=wAqw
WT R, GEATC AW AT G IR )
fewr QX Wit ®F wTT F opfeATEy
HTAT GO, T Y FIAT g, 9 =9
#Y T 9 & FT WATH FY AL F A7
@ § WA FT LA WX W@R®A
o W R E

gy A G FTY 8 F AR A A
qg wresaeA € B @@ 0 q¥ @y A
ferar w77 ST AT TR AT AT
¥ fox sfdz &, ¥ w= AN
wATE T GH | %1 F JWHATTA A
#7 Wa@d T8 91 fF gH AT &)
ST ¥ SATAT BEET GEAT &% | 9ga
m{ﬂwﬁamﬁﬁamiﬁ%
SR ISTHT 4 WA BV AHT 4 B
BraE, T fAaaT 97 | I91 F AAAATE-
W T HEEE 3 9T % g5F B 60 FAT
waﬁwﬁfﬁfﬁﬂ%'ﬂﬁm
&, &% T e §, ST R
wiir aw §, 9 W SE @, ¥ wwl

JULY 30, 1975

Banking Service 20
Commission Bill

vretw wiaY § smd arfie aiay o
WG W) TsgaTae faw % |

wifa #, § oY v war fe v
13 &Y faega fesie faar smaT wrfgd o

T wg ¥ afw averer & fy
T 13 #7 facgw ez fwar e
ifgq | & facgr gad g5 7 T g
¥ graat Sy & fAQ fas oF arg
AT W g

“It shall not be pecessary to con-
sult the Commission in regard to

the gelection of a person-—

(a) for appointment to a post
in the clerical or allied cadre, on
compassionate grounds (in pur-
suance of the scheme framed by
a public sector bank in consulta-
tion with the Commission and
with the previoug sanction of the
Central Government), of g de-
pendent of an employee who had
died while in the service of the
public sector bank;”

RISk waT &1 § w@
wS &7 SgaT § R ozan ofog &
WY QFETEY B g W ¥ g E fw
foaar & &=t It & wawE HA
JAM | WIRE ¥ IAA FOIAT qF
§ o aew arg (w7 frely Y oft
waTaRg T € | 7 A afwanie & fag
og gATaRg & MT 7 waw & fug
waradg § greife wam & fAg & art
FIIIA B AATAT AT & | BIEATEAT

s, tfeaw aaw s, @ v

FWIWF, T O WAL AR 7
forgar € =@ w8y % @ wRT & )
tafay ¥ qufor § i o @ w
N oY weaT &, wuArT *® AHE ¥ fog

© TG Ay I AN AT AT Y AT TEwr



._,-_;z: - Btmkiua Mce SRAVANA 8 1897 (SAKA) Banking Service _ﬁzz

- Commission Biu

. mﬁmmmu ITR AT W
vor =g | % To @t & fag
- fromRus @ T s & fag W

FARHT & |

T §q ¥ral & §ra ¥ wrew
TR, & WEA § T R g
qz ear 2, 7 fasr wgaw 1 fawr &9,
forel @ qaF & foru &) g faor a7wT
q T A

eyl Jeea  samie o
~nlo ghapal prama (@l 485)
& A g K2 SS ae el
M) o oSaeS ey KMy 9
Sl pod PN B ¥ By B y9d
o e eidlye gl G Sl
ety S Y e e $ How
hakigs o ppS3) (U gl axily eales
S S o g o] -y
¥ ket ~a ged Rl S
gllay g eyl sar S dleeyd
S S ol 2 S e e
& Ep all Ule o5 HeeQo S
o eyt o & e Sy
yl =lsexdy gl ople X2y S o 5yl
~a JR g Sy b S loerdy
§ oSple £ ki b
B R L
B B Y R A
: - ~od] manys

L S S S e Ny
e Wgaly . e pl -l Pl o

PP

.. Commission B{ll

NS sake .__,.._q'..d'u - &

erme of A ] & S WY
-‘sw 9 la\:b‘*‘u*ﬂ U"h‘

oSl y g2 K ald gl
e nd g gl K e dy S
P ust 55l —alsy o
bytlae  fRla § ol &b - e Y3
e v Iy - yoR Dyyh 33 gl o
Ui sl & (7)) P38 glyxd R
~a W LS yie ur -
“The Commission shall have re-
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with the previous approval of the
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no such regional office shall be abo-
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“Provided that as nearly as may
be one half of the members shall
be persons who, on the date of
their respective appointments, have
had experience of not less than ten
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The chairmarnt or any member shall
held office for a term of five years
from the date on which he enters
upon his office or unti] he attains
the age of sixty-flve years.
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE SHRI-
MATI SUSHILA ROHATGI): Mr.
Speaker, Sir, with your permission, I
would like to say that instead of tak-
ing the names of the officers who
are not in a position to defend them-
selves here I would request the hon.
Member that, if he has any specific
allegations, he may send them with
all the particulars to me. I shall cer-
tainly look into them.
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“It shall not be necessary to con-
sult the Commission in regard to
the selection a person—

(a) For appomtment to a post
in the clerical or allied cidte, on
compasfwnate grounds (iq pursu-
ance of {ke scheme framed by a
public segtor bank in consulta-
tion with the Commission and
with the previous sanction of the
Central Government), of a de-
pendent of an loyee who had
diéd whily in fhe servive of fNe
public sector bank.”
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SHRI ARAVINDA BALA PAJA~-
NOR (Pondicherry): Me. Speaker,
Sir, 1 support this plece of legisla-
tiop. It has come in correct time to
regulate these financial institutions. In
this line it is similar to that of UPSC.
It iy a welcome thing. The hon. Mem-
bers referred to the point as to how
these banks are functioning in the
rural seétors and also expressed their
view that people with ¢ertain amount
of experience in rural life should only
be sent there. They referred to the
provision of ten years of experience
to be a member of the Commission.
1 am afraid how people from the
rural sector can have ten years of
banking experience. Our experience
also tells us that people who are in the
urban areas are reluctant to go to
rural areas and even if they are sent
in the rural areas they try to impose
the conditions that are available in
the cities with the results that the
benefits intended to be rendered by
the banking institutions to the com-
mon map are not reaching him in the
rural areas Therefore, Sir, when the
recruitment rules are framed under
this Commission they must algo see
that the agricultura] peeds of our
country and the service conditions be
so moulded so ag to meet this re-
quirement. .

Now, a word about promotion in
the banking institutions Promotions
for junior officers are given and there
is reservation of 25 per cent from
clerical grade. 1 urge that similar
provision must be made for clerical
posts from the attendants and the
subgrdinate class IV officers. There
are graduates and final school pass
persons workines as attendants and
clasg IV servants,

$ir, the banking institutions are
now functioning in closed chambers.
Theugh we may claim that we are
going to the people ang g number of
new branches are being opened in
villages yet the common man is net
very much benefited by this. The
1185 LS-3
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Service Commhsl%n lt'he having super-
visol ¢r, an sypervisory-
mgm’mnmmm;'to et:e
tend the gervices qf the banks to

ryral aré:ir“ Therefore, the hanks
that are in niral areas must be go-
verned by a separate Commission or
by a Commitiee within the Commis-
sion itself. My fear is if the Banking
Commissiop, is to follow the same pro-
cedures involving voluminous files as
are followed in UPSC, the same pit-
falls that are available in UPSC will
come to this Commission. It is a good
thing to bifurcate thege gervices into
Commigsion so that efficient work can
be done but if you are going to follow
the same procedure as ig available in
UPSC then only in name we will
have the Commission but not in exe-
cution. Therefore, Sir, when we in-
troduce these pieces of legislation
they must be made on certain speci-
fic lines. I find in the entire law the
common law Jlanguage is used and
the language is not gpecific. 1 wish
the Government t» fill up the loop-
holes at least by referring it to cer-

tain specialists.

Eighty-five per cent of our popu-
lation lives in the rurgl sector. The
banking institution is a vital thing that
controls—though we say it finances—
the very life of our gountry. There-
fore, we must contemplate in such a
way that these Commissiong function
1n those areas with efficiency, zeal and
rea] spirit. But in this Bill I find only
solutions that are given to the bank-
ing institutions to be controlled most-
ly in urban areas. If there is some
piece of legislation by which we can
think of the rural sector in banking
institutions then we c¢zn render real
service to the rural people.

When some hon. Members express-
ed their doubts that these financial
institutions are helping big indus~
trialists and the big farmers, 1 feel,
‘because of the supervisory power that
is given to the Commission i it is not
properly exercised it will go dowxr
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still further and deteriorate still fur-
ther. Though it is said that poor peo~
ple are being helped yeot many of us
know that only those people who have
some influence are alone benefited as
there are a number of loopholes. If
these loopholes are not plugged, we
may repeat the past tragedy. There-
fore, I request that after the appoint-
ment of the Commission the rules
must be framed as early as possible.
Then, they must be sent to these
institutions. In this connection, it is
also said that the other financial
ingtitutions may also be brought im,
whenever the Central Government
feels the necessity for it,

In our country, especially in tne
southern parts, there 1s an alarming
situation because of the operation of
the chit fund companies. They are
also financial institutions. They are
making lot of profits. I do not know
whether this Commission will ex.
tend its supervisory power or its ad-
visory power or its controlling power
to these institutions. There are a
number of chit fund companies {n
Kerala, Tamil Nadu, Karnataka and
also in Pondicherry. These institu-
tions are now controlled by certain
legislations of the States. When the
question was raised that it was a
Centra] subject, it wag said that these
are not banking institutions, and
therefore, they do not come under
the Central Government. In my opi-
nion—it is the opinion of most of the
people—~they function more like
hanks. They finance people, collect
money from people, they distribute a
portin to the people and they them-
selves devour most of the monev.
These institutions must be controlled.
The State legislationg are not suffi-
cient to control these institutions.
There are similar institutions in other
parts of the country also. For ex-
ample, there are hire purchase com-
panies and monev lending institu-
‘jons. In these institutions. there are
many people who gre working withe

JULY 80, 1975
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out any experience in finance. Sir, it
these institutions are gliowed to func-
tion freely, they will hamper the very
structure of our financial status. They
inject money into the society, they
sometimeg take money from the so~
ciety and they control a viable pore
tion of our economy. Thig is 5 fact
known t0o many of us. But, we are
not bringing forward any legislation
to control these institutions. These
institutions form a major sector of
the financial transactions of our pev-
ple. Day in and day out, people are
having regular contacts with thesw
types of institutions and these insti-
tutions dominate the monetary pom-
tion of a very large number of our
people. Forty per cent of our people
go to these chit funds and bid chits
and they also make contributions to
these companies. They are very much
connected with these institutiong in
so far as their financial transactions
are concerned. Then, there are a
number of hire purchase companies,
They are financial institutions, ac-
cording to me. Ten per cent of our
people purchage articles and other
things from these companies. These
companies take money from these big
institutions and practically wreck the
economy of our country. Therefnre,
Sir, I submit that this Banking Ser-
vice Commission, should not stop only
with these financial institutiones that
are recognised by our laws, but they
should also control these institutions
which are actually ruining the com-
mon people, The services in these
institutions must also be controlled.
For example, I know two or three
companies in our side. They are
family concerns. They have a big
name and they recruit people who
are not even qualified in the third
standard. In other institutions, 300--
400 people are recruited and in some
places, there are thousands of peovle
emploved in guch institutions. Be-
cause the service conditions and the
statu« of the peovle ernnloved therein
srae not regulated. a number of mal-
practices are taking place in such
companies.
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When we speak about nationalised
banks, we say that they are not fune-
tioning properly and that the custo-
mer service hag deterlorated after
nationalisation. I do agree with that.
I have also the sad experience when
I had been to a nationalised bank
along with my friend to deposit &
certain sum There, we were made
to wait for four hours. Thig is the
position in some of the institutions.
But, that cannot be regulated simply
by a piece of legislation like this
Unless you have a goal, unless you
have a regulation to control all these
institutions, it cannot be done.
But the case is still worse in the case
of those institutiong which agre func-
tioning ag g by-product of the bank-
ing institutions. Therefore, when we
have this legislation, we must also
look at the other sectors of this busi-
ness which do not come within the
ambit of this legislation. Now that
we are In an emergency, this is the
time for us to consider these institu-
tions which do not come within the
ambit of this Bill and provide for
them also. T do not know whether
it is bv g clever method that they
have escaped this kind of legislation.
Thevefore, I request the authorities
here {n consider this aspect very
serinusly and trv to bring within the
legislation. within the scope of the
Bankinez Service Commission all such
institutions and render this service
to the people.

SHRI C. M. STEPHEN (Muvattu.-
puzha): I rige to support the Bill. In
this Bill, there is nothing new by way
of a fresh policy. The setting up of a
Banking Service Commission for the
purpose of recruitment and appoint.
ment of banking personnel is just a
lozical steo in the limre of logistics
following the nationalisation of banks.
With respect to the Railways and other
public sector areas, this is the policy
we have adopted. Therefore, it is only
legitimate and natural that the bank-
ing personnel must also be recruited
by a Banking Service Commission.

It will, in fact, be appreciated that
the most predominant factor in bank-

Commission Bill

ing is the personal service we get. It
is not like other manufacturing indus-
tries where so many other factors
count; in banking it is the personal
service that counts most. The success
or failure of the institution depends
on the type of people who serve in the
banks.

12.00 hrs,

I do not want to go into the different
clauses of the Bill because strictly this
is not the stage for it. I should, how-
ever, try to have a look at the broad
principles and certain factors that have
come into the public gaze taking into
account our experiences during the
period since the nationalisation of
banks. It is now common knowledge
and admitted almost everywhere that
whatever be the justification somebody
may offer, the banking industry, the
nationalised “sector of it and the other
sector, has not acquired in the course
of the last few years what may be
called an impression or assessment of
reputation. It had the ‘distinction’ to
be singled out by the Prime Minister
during her speech when she said that
if the persons employed in the nation-
alised sector do not properly behave,
they can bring dis-service to th& peo-
ple and ill.fame to the idea of nation-
alisation. Now it is known—at least
that is the assessment of the people at
large—that banking has become a
cesspoo]l of nepotism, to some extent
corruption, and misbehaviour by per-
sons who are serving in the banks. You
have got arrogance there, you find
insolence there, absolute irresponsi-
bility in certain quarters and a total
lack of appreciation of the motivation
that prompted Government to launch
on the measure of nationalisation. 1
wish that on the debate in this House
on this subject of banking, no censor-
ship was imposed, because if only the
persons serving in the banks knew
how this House and the members of
this House have appreciated their ser-
vice, it would have been a dose for
them for a certain measure of correc-
tive behaviour in the future. That is
all I could say about it. They have got
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high wages; they are being treated as
& privileged clasa 'among employeds in
ipdustry. in the banking industry yoéu
find overtime much more than any-
where else. For doing clerical work
for which they are engaged, there' is
abnormal overtime inspite of the high
wages they are paid. And that is ac-
cepted as a normal thing in the bank-
ing' industry. Stories are afloat that
loans were being given by certain
officers knowing that the loans’ would
be irrecoverable, with a definite
understanding that the loans might be
written off at a particular stage as bad
debt. I do not want to make any
particular reference to any branch but
stories have come in that certain
employees collected commission on the
basis of loans granted and that that
commission was shared among the bank
staff. This is what we are experienc.
ing and the customer does nof get a
proper gervice. Even those customers
who have deposited their money in the
banks and who have got to deal with
the banks get a service which is not of
a8 high order. I repeat that there is
distinction between the manufacturing
industry and the banking industry the
difference is that in the banking
industry from beginning to end theé
overall thing is the service that you
get. If the service is vitiated then the
experiement fails. Bank nationalisation
had two purposes: 1o take away the
money power from certain quarters and
vest it back in the public area and
the other was to use the savings of
the people for regeneration of wealth
in this country and get it to the poor
marl and get better service for the
general public. The second part has
totally failed. This is fhe assessment
of the common man and it is the com.
mon marn’s impression that was reflec-
ted in the remarks of the Prime Minis-
ter when ghe made a survey of the
economic gituation in this country, I
do not know how far this has been
taken note of. This malady has to be
rectified. Will it be rectiied merely
by recruiting the proper type of peo-
pie? At the stage of recriitment a
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pirdoi 1s abisolytély perfect but opce
int6 it,"orice 'hik' ferliré seems fo be
assured, circuritasices are such'that he
cait Iord over everfbody; even the best
person 'stérts degenérating. You may
try to retruit the best le. Sub-
sequently the faét has to be taken into
account that in the banking industry
there are trade unions. Those unions
are ‘not affiliated to 'the central organi-
sation but they are known to have
their sympathies with them. Unlike
other industries there is collusion 1bet-
ween the so.called leadershi> of the
trade union front and the so-called
managers who are in control of the
industry. Indusfrial peace can easily
be had if this arrangement is culti-
vated—arrangement whereby collec-
tion of commission is permitted and
distributed, arrangement whereby re-
cruitment is made at the dictates of
the unjon, arrangement whereby vic-
timisation could be inflicted by trans-
fers, arrangement whereby favourit.
ism could be shown by keeping parti-
cular persong in particular area and no
transfer being effected. If there is to
be collusion like’ this, what is the
industrial peace worth? There is a
third factor, that is, the people at
large, people who are dealing with it.
If banks are allowed to have this sort
of arrangement and people are allow-
ed to he fleeced and service, is vitiated
what purpose has it served? That is
the total experience that is given. I
am happy that the Labour Ministry is
represented here today in full force.
Shri Raghunatha Reddy was here; he
had just gone out, Well, now, we are
trying to revamp the entire section. A
new concept is also now sought to be
injected into the whole sphere, that
ig to sav, it is not the employer and
the emvloyees alone who count, it is
not the management and the workers
alone who count but there is a third
factor also. The third factor is the
community, the people. That third
factor must also be there. Now, =2
concept is developing that the Iadus-
trisl Committees must be there, there
must be an anex body to take care of
the tots! poliey in the country and
pelow that’ with respéet to differetit
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.induatrtel there must be industrial
Lommittedy taking .etock of the situa-
tign in dittérent industries and to giv-
ing directions .there limiting not mere.
1y to the management labour relations
but. something -higher and something
larger. .With this .view, an attempt is
being made, un effort. is being .made.
My understanding is .that in the bank-
ing industry .there was a conference
where the Government, the banking
management, Finance Ministry and the
national trade union leaders were also
present and ;there was an agreement
reached that an industrial committee
should be formed. But I come to
understand that an effort is being
made to scuttle that agreement. I
would like to know—of course during
this session I may not able to know
--what exactly the reaction of :the
Labour Ministry to this is, Banking
industry is not something with which
somebody can play. Nor the Labour
Ministry can afford to permit it to
play with it. I would like to draw the
attention of the Labour Minister, Mr.
Verma, to the fact that the whole pur.
pose of this bill is to improve the
conditions and to improve the servige-
ability of the institutions and I would
like to point out that by mere recruit.
ment serviceability would not come,
serviceability would come only if they
can set up this committee whereby
apart from the management and the
workers, the community is also taken
into account, With that, the indus-
trial committees were thought of in
the textiles industry also. So in the
banking conference there was a move
o set up an industrial committee.
That is my information. Subsequently,
a move is being made to scuttle this
idea. I would like to know what the
reaction of the Labpur Ministry is. On
the fioor of this House, I want to make
an emphatic announcement, as a repre-
sentative of the major trade union
movement of this country, if this in-
dustrial committee for the banking is
going to be scuttled by anybody take
it from me that there will be no indus-
trial committee in any other sector
also. Let not partisanship and fac-
tionalism come intn the picture. I am
saying this with all seriousmess. Let

it be remembered the persons in
authority who are guiding the bureau-
crats, who are in the, national front,
who are in the labour front are not
persons who ean react also. We can
understand things and we know how
to tackle things. But let not any at-
tempt be made to scuttle this move.
This is my humble submission. It
this bill is to have its proper effect,
then the subsequent stages may also be
taken into account and by the sub-
sequent stages, ] mean, a proper na-
tional set up whereunder the working
of the bankg could be reviewed, could
be. kept under surveillance policies can
be evolved and policies can pe imple-
mented so that the banking institutions
may not become the happy hunting
ground for some people at the expense
of the general public. If that is done,
the logistic whereunder nationalisation
was effected, whereunder this bill is
brought about, will have its proper
effect as far ws the people at large
are concerned. This is what I have
got to say with reference to the BilL
I support the Bill and I hope this will
be a deviation from the status quo ar-
rangement and it will bring about
better integrity, better efficiency and
befter serviceability for the institu-
tions, for the people at large and na-
tionalisation will be taken to its
logical conclusion keeping in view the
purpose for which the banks were
nationalised. With these words I sup-
port this motion.
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“Mr. .Davar Zonal Manager Cen-
‘tral Bank Patna has ordered wage
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cut tor our dmmstrntim -on mh
March last against. Zopal Manager's
unlawful
works, apathy t{o institution and
workers which invited . demonstira-

tion stop. So Zonal Manager - was

fully responsible not the workers
stop. He although bears antilabour
attitude causing disturbance in in-
dustrial peace stop. He trampled
workers with shoes during sitdown
strike favouring nationalisation on
8th February, 1968 ang apathy to
advances to poor and neglec-
ted sectors leaves no doubt ahkout
his antinationalisa‘ion attitude stop
Squandering of public money by il
motivated bad advances about 67
lakhs with packrukhi sugar mill

- amount exceeding even face value

caused resentment amongst work-
ers stop Umbrella to corrupt officers
has allowed rampant corruption
stop Necessary enguiray and Action
solicited or serious braach of peace

apprehended.”
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SHRY RAJA KULKARNI (Bom-
bay-North-East): 1 welcome this B
The proposed appointment of the
Banking BService Commission is no
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«doubt a welcome step but at the same
) it sbould be realised that the
Bill bes a very limtited scope and, as
you just now said, hag a very specific
purpose, It marks the beginning of
the procesg of rationalising ang of
raising efficlency that the Govern-
ment want to introduce in the bank-
ing gservice as a whole, From that
point of veiw, people have got high
expectations. Therefore, I am very
much interested in seeing that even
with this limited scope of the Bill,
the step that is now being taken be-
comes an effective step and becomes a
success.

We are told that this Bill has deen
taken from a model, It has come out
of the recommendationg of the Bank-
ing Commission and the model that
has been suggesteq is the Union pub-
fic Service Commission, 1 doubt very
much whether we can take tocay the
model of the Union Public Service
Commission for the nationalised
banks. 1 have nothing to say about
the Union Public Service Commission,
and beésides here it is not the also.
But if needg to be noted that the re-
quirements, the purpose; and the ob-
jectives that have to be fulfiiled m
respect of the services to be rendereua
by the banks and the role to be
played by the banks in bringing about
social and economic change are dif-
frent. The recruitment of the clerical
and allieq categorieg and junior offi-
cers is sought to be centralised now.
Though the purpose is laudable, the
way in which it has been drafted is
not very conducive to the fulfilment
‘of the objéctive, The important Clau-
Ses of the Bill are 4, 7, 10 ang 12 as
they laydown the compositfon of the
Commissfon and its powars and func.
tions. However th2ce ig a big gap
‘between the objective of regularising
recruitment and providing good peo-
ple to the banks. The objective is to
‘take away these functions from the
individual banks and vest them in the
Commission, but it is not econpletely
vested- in the Corxmmission, The em-
ployment policy and personal policy
pursged by natiomalised banks have
aot been covered ln.the Bill. In the

Banking Service $0
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matter (of recruitment, the utmost
that hay been done is to provide for
holding examingtions for appeint
ments, Examinations only decide the
eligibility for selection and do not cob-
stitute employment in itself, E:qploy-
ment implies not only the selection
processesg but also the actual placement
on the job, Placement of the right
man at the right place is a very im-
portant function which has been de-
leted from the function of this Com-
misson,

12.30 hrs,

[SHRI G, VISWANATHAN in the chair]

A statement is to be submitted by
each bank during the remainng pe-
riod of the first year and then as earnly
as possible in the beginning of each
subsequent year regarding the vacan-
cies available in various categories. The
Commission will keep 2 record ot
these vacancieg but it hag no power
to force them to make the placement
It can only recommend and .the banks
are completely free tn deeide whether
the vacanvieg are tu ke fllledq or not.
There is no time Iimit fixed within
which the vacancies fidve to be filled.
We do not want to have frustration
among the educated young people of
this country. Therefore, let there be
some kind of an advisory committee
in which the representatives of ihe
unions and the representatives of ihe
management can lay down jointly the
employment policy which includeg not
only the selection of persons and the
ruleg for the selection of persons but
also the new employment potential.
These rules should be applied for regu-
lating the management’s right on reor-
ganisation of the Department which
touches the employment gchedules aiso.
So, these things are necessary, fur-
ther, not only the reorganisation
policy of the Management, bu® even
transters, promotions are to be consi-
Gered, They are also part and pargel
of the employment policy. Unlesg you
touth and regiiate the prormotion po-
lity of the bank Management, and if
transfer policy, how are you going to
fill op posts? And your recommenda-
tions will also have no meaning.
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Suppose the Central Bank of India
in Bombay, communicales that there
is a vacancy in its Calcutla oftice.
They are transferring a man from
Bombay office to Talcutta office. Are
you going to create a conflict? What
are the rules? | want to know whe-
ther a man recommended by the Cal-
cutta Regional Office of the Com-
mission should be employed by the
Centra] Bank or a persun should be
transferred by the Central Bank
from Bombay office to Cal‘utta offi-
ce? What are the priorities {o be
laid down for transferring a person
from one place to another from one
region to another and from one lo-
calion to another ? These are the poli-
cies which should be laid down jointly
by the employees and the IManage-
ment There should be some gumdelines
tor the Commission They chould re-
guarly be 1n touch with Lhe Manage-
ment and the Management must{ fol-
jow these guidelineg, Unless the Com-
mission hag got this kind of powers
and functions, merely holding exa-
minations and preparing lists of
eligible candidateg will not be very
effective in bringing eficiency in the
cadre of the banks

We have been seeing thot the UPSC
has been there for a very long tume
They are holding examinations for haii
ways, for Posts & Telegraphs and for
other Departments. Yet we are not in
a position to gay that it has caused
efficiency, Something else then s re-
quired We would therefore like the
Minmister to assure us about all these
functions whi~h are necessary There
are complementary and auxihary 1n
nature to make the mawmn function of
the recruitment a success

In the objectiveg of the Bill it 1s
stated that so far as the fresh recruit-
ment in the Jr. Officers, Cadre is con-
cerned, it shall not be less than 25
per cent. Now, there are agreements
in gome banks, In seome of the agree-
ments, it is stated that the fresh re-
cruitment in the Junior Officers’ Cadre
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can only be upto 15 per cent. Now,
what will you say abbut the existing
agreements? Are these to be set
aside ? You are going to tell the Mana-
gement to recruit fresh candidates in
the Jr, Officer Cadre when the agree-
ment provides that it cannot be mo:e
than 15 per cent. So, there ought to ke
categorical assurances from the Mini-
ster on the Floor of this lHouse that
in the existing agreements with the
unions of the banks, 1f there are a
specific provisions in respect of pro-
motion, recruitment and {ransfer,
these will be protected under this
legislation, sg that they can imple-
ment those provisions effectively and
effictency can be increased. If this is
not done, then 1t would be very diffi-
cult to make this effective.

Many of these managements have
got separate tramning colleges and
schools. If the Banking Commission
18 going to hold examinations, it is
also necessary that thi; Commission
takes over the functions of coordina-
tion and centralisation of the train-
ing wnstitutiens which zre ex'sting with
these 14 nationaliscd banks. It 18
then and then alone that they will be
able to provide a good cadre to the
banks.

With these observations, I support
the Bill.

SHRI SHYAM SUNDAR MOHA-
PATRA (Balasore) Mr, Chairman,
Sir just as the people of Great
Britain, the Magng Carta was the
beginning of popular representation
to bank nalionalisation was the
beginning of all positive and radical
measures in our country.

I am reading out from page 2 of
the Bill regarding the Chairman and
members of the Commission. It says:

“The Chairman and members
shall be persong who, in the opi~
nion of the Central Government,
are men of ability, integrity and
standing and have special know-
ledge of, or practical experience in,
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financal, economic or business ad- -

ministration or in the administra-
tion of Government or any other
matter which would render such
person suitable for appointment as
Chairman or memer.”

What I want to emphasise ig this.
In a radical economy or in g society
which 1 having radical transforma-
tion from feudalism to socialism
what ig csvential for the selection of
a Chairman is the commitment of a
person in terms of integrity commit-
ment in termg of honesty and com-
mitment !n terms of representing the
general will of the people. Unless
the Government is going to translate
this attitude into action, all these
things will sound only hyperbolic.

Mr. Chairman, all these 1AS offi-
cers today enjoy g certain amount of
independence. they try to feel that
they are probably a separate class of
people, a separate species gltogether
to guide the decisions of the Govern-
ment.  Similarly, if these people.
bank executives, go to feel that they
are all big boss~s (bare sahib) in the
national economy, then the entire
purpose will be lost. So, T would
urge upon the hon. Minister certain
salient points in selecting an execu-
tive, the first criterion of selection of
the Chairman ond membrrs of the
Commission should be the commit-
ment of the Chairman and the mem-
bers to the purpose for which they
have heen select~rd. Tnless this is
done, we cannot have the right type
of persons. If the Chairman does not
feel one with the popular impulse,
one with the general will, one with
the general reaction in the country
to the Government policy, the entire
recruitment will be based on falla-
cious assumption. Here it is written
that the term of the Chairman will
be flve years and he will be there
until he attaing the age of 65. Well,
there is nothing wrong in it. He may
be there for five years or seven years.
But why do you fix the age of 65?
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Why not have young people? Why
do we lose sight of the fact? Mr.
Chairman, you are a Young man.
You represent the younger genera-
tion. Do you feel, therefore, Mr.
Chairman, that a man of 60 or 65 will
feel the same thing as I feel? There
will be a generation gap. So, I think
the age limit should be fixed upto 60.
When we are retiring our people at
58, why cannot we fix the maximum
age limit at 607

We know that there will be dif-
ferent classes of people who will be
recruited. There will be Clerks,
Junior Executive and Senior Execu-
tives. The total number of bank
employees has increased three-fold
during the last 15 years. By the end
of June 1971, there were two lakh
banks employees spread over 2,000
branches. The Adarkar Committee
estimated in 1968 that there were
20,000 officers and 1.32 lakh Clerks.

So, in the fitnesy of things there
should be g Bank Service Commis-
sion. In my speech in Lok Sabha in
1972, T had suggested that there
should be a Service Commission like
the Railways Service Commission or
as we recruit our IAS and allied offi-
cers. Unlesg this is done, the banks
will have the independence to recruit
persons as they like, as they choose
and as they determine. There would
rot be any guidelines or a specific
policy.

Mr. Chairman, the number is in-
creasing day by day. Probably,
every year, we are recruiting 47,000
people in the banks. About 18 per
cent of them are officers; 24 per cent
of them are suhordinate officers and
58 per cent of them are clerks. What
will be the number of these people?
According to Mr S. D. Varde, there
will be 3.38 lakh people by 1975, 4.97
lakh people by 1980 and 7.30 lakh
people in 1885. Tt is A monstrous
number. Unlesg the Service Com-
.;mission is geared up to she extent
that they should determine the right
type of people, the very purpose for
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¥hich thé 14 binks were nationalised
will be Ilost.

‘While spedking on this Bill, I
would lke to suggest another thing
to the Government whith, p¥ubably,
anvther hon. Member has also sug-
gested. That is very important.
“Thest exechitives must know the local
languagé. When we send IAS and
IPS officers to different States, the
first ermophasis laid is that within two
yearsg they must learn the local lan-
guage upto the middle standard. We
must_ emphasize that these people
must also learn the local language. 1
have seen. it with my own eyes and
1 kave once reovtdsented to our dyna-
mic hon. Deputy Minister that these
Banhk Managers do not behave pro-
pérly with the, rural people. They
take thern as cats and dogs, not even
as Tom, Dick and Harry. There
behaviour is' very bad, absolutely
beyond imagination. Why? Because
they hold in their hands the power
of mohey. $b, the poor people com-
ing from villages for credit are turn-
ed cut by clerks. They do not under-
stand the lotal language. So, the first
thing that we must emphasize is that
they must learn the local language.

The Banking Commission had stat-
ed in' theilt voluminous report about
recruitmefit thi} “to be effective, the
recruitmient should be attempted to
attract appropriate talent in terms of
skill and attitude” The Banking
Commission in their wisdom had sug-
gested that, while selecting wveople,
we must select them in terms of skill
-and dttitude. By “attitade”, I medn
“commitment”. They should be comi-
‘mitted to the social transformation,
comiinitted to the socialist objectives
and committed to the need of the
time. Unless it is dohe; T think, we
will lose sight of thed basic faet.

Now, there will be svécialist~ also
in this category of offrers. There
wil] be economists also, thars wil' be
statisticilane and legal experts also.

JULY 30, 1878

M‘iﬂu ‘P%ue Wum Mpkn
we showld not lope gight of fhe fact
that we nesd certain type of specia-
ligts; certain tyge of

There are sconomists who believe in
lajssez-faire; there are economists
who believe in Marxist economy;
there are persons who believe in
Gandhian economy. ‘The present
Government is committed to a defi-
nite type of economic transforrnation.
While selecting these people, we must
bear this in mind that we need parti-
cular type of specialists, particular
type of economists, to lay down' the
policies of our banking operations.

Today, what we see is that there
iz g fall in deposits in the banks.
There is a disparity between the bank
activity in the rural areas and in the
urban areas. Every bank wants to
open brancheg in the urban areas
They do not feel that they should
devote more energy in elevating the
standard of the rural people. They
should have g comprehensive plan to
establish rural banks. What do we
mean by g rural bank? As the Bank-
ing Commission had said, it means,
“A ptimary rural bank is to serve a
rural population of 5000 to 20,000”
Wherever there is a large village,
wherever there is g population of
29,000, to give, credit faciljties to these
people, a rural bank should be estab-
lisied As you know, 80 per cent of
people in our country live in villages.
The vulnerable section of people, the
tribals, the Harijans, the backward
pédple the Muslims, pome from vil-
lages rural areas. Unless we try to
Li&ﬁii'ofve thefr standard of living, un-
less they feel that hank nationalisa-
tion has been a success, unless they
feel that nationalisation of 14 sche-
Auled banks ig the Magna Carty of
Inflia’s social jransformation, everv-
thing would seem to be a hyperbole
and we will feel that we have done
nothing.

With these words. T support this
Bill. Whil= doing that, T must men-
tion one thing more and that is that
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umm policy of thowe banks?
The B ¢’ ‘Comnmission had stated,
“If any Commercial Bank in private
sector also desires to make use of the
services of thé Comimission, it should
‘be able to do so Onh mutaally agréed
teriis.” It is also theré in the Bill,
Why wait for a request from the pri-
vate banks? Why not make it comp-
pulsory that those banks also when
they want to make recruitment must
go through Banking Service Commis-
sion. The banks which have not been
nationalised also serve the people. 1
would urge the Minister to think over
thic proposal that the other banks
also while making recruitment should
take the service of the Banking Ser-
vice Commission.

Mr Chairman, Sir, I think, I have
put my points very squarely here
and the hon. Dy. Minister while rep-
lying must also try to answer one or
two points

SHRI S. M. BANERJEE (Kanpur):
Sir, I am grateful to yvou for giving
me time to speak. I would not have
spoken on this Bill; I had no mind to
speak, but some of the utterances or
a portion of the speech of Mr
Stephen has really provoked me to
speak I am sorry, my hon friend,
Shri Stephen 1s not here fiow.

During the course of his speech,
while bringing to the notice of the
hon. Minister certain mal-nractices
of the banks, Shri Stephen said that
there was a collusion between the
bank management and the bank em-
plovees. 1 do not know how he got
this impression of collusion. Jf there
is any understanding hetween the
employees arnd the management in
the nationalised banks, that should
be hailed by this Houge and I must
appelil +o my hon friend Mr. “tephen
to kindly congider nana point very
periously. The All India Bank Fme
nioeer Associgtion is the most nower-
ful organization and today, Sir, when

Cammission Bill
we are talking of' 14 banks being
nqtlonnlmed let us remember those
employets and pay them proper com-
pliments for raising the slogan of
natiohalisation since the wvery ingep-
tion of the All India Bénk Employees
Association. I know, day in and
day out, whether in the offices or in
the streets, whether in the towns or
in the rural areas, every bank em-
ployee under the banner of the All-
India Bank Employees Association
was shouting everyday practically
that the banks ghould be nationalised.
We called these banks a sort of Alla-
din lamp i1 the hands of the capi-
talists and monopolists. We were
ingisting all the time that you shou'd
take away these banks from their
hands because this was the Alludiv
lamp by which they could create
anything they wanted. Instead of
congratulating the bank employees,
he gays that there is a collusion bet-
ween the management and the bank
employees and what js the oollusiop
for? For exploiting the peasants and
for exploiting the farmers. I do not
know, if Mr. Stephen is suffering
from some obsession of corruption. 1
can vouch for the organization which
I represent, the All-India Bank Em-
ployees Association which 13 the
strongest. It has been proved even
Yy verification that their leaders Shri
Parbhatker and the late lamented
Shri Parwana never colluded with
the management; they fought with
the management. byt on the nthor
hand, the union affliated to INTUC
which 18 hesded bv Shri Stenhan
tried t0 break th~ strike Whethar
that wasg +he collusion or this waq the
eollugion, I do not know. I can assure
vou once afain and assure my hon.
sigter, I should sav, of the supvort of
the All India Bank Employees Asso-
ciation, After the emergency when
the meeting wae called recentiv hv
the T.ebour Minister, 8hri Danpe,
who renresented AV Tndia Trade
TInion Congress ang Shri Psrbhatkar
who renresented the all-Tndia Rank'
Fmnlavees Association, voluntarilv
Adacidad  to cut B0 ner rent of the
overtime. Was it not an act of
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-patriotism? Was it not an act of
nationalism? Do you call them col-
luding? 1 should say that we should
not condemp those who cannot poe-
sibly defend themselves. I do not say
that all employees are honest and I
do not say that all M.Ps are honest.
"How can I vouch for everyone? There
is dishonesty everywhere and in
every facet of our life. Those em-
ployees who are corrupt should be
punished. By all means, do it. I can
understand if some employees are in
collusion with the management which
affects ordinary people which affects
even businessmen or peasants or any
kind of people. Then they must be
brought to book but let us not con-
demn everyone of them.

Then, again, he said that the Labour
Minister is in the know of the leader
who wanted a bipartite committee.
"He said that if a bipartite committed
was demanded, then he would scuttle
all the tripartite committees. I do not
know what he meant by it. Is he
aware that the apex body of the
banking industry is a bi-partite body
and the Labour Minister iz just an
associate member? We have been
demanding that there should be bi-
partite agreement, bipartite negotia-
tions, bipartite settlement and a
bipartite committee to settle all the
outstanding problems. Why should I
ask the government to intervene every
‘¢ime? We do not want the govern-
ment to intervene. Supposing there
are two wings, the management and
the employees and they sit together
presided over by the Finance Minis-
ter or the Deputy Minister and if
they can possibly settle all the issues,
why should there be any tripartite
body? We have alwavs demanded
bipartite committees. That Mr. Ste-
phen should know and he ghould ask
Mr. Bhagwati who is the Chairman of
INTUC whether the apex body of the
banking industrv in a hinartita bodv.
Knowing that, why should he threaten
the pror Deputy Labour Minister? I
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do not know what is in the mind of
the Member. We have demanded a
bipartite body in every industry
whether it is textile or whether it is
the sugar industry or any industry
and only where the employees and
the management could not come to a
settlement, we want the Labour
Minister or the government to come
and help us.

About direct recruitment, it has
been raised to 33 per cent from 23 per
cent. I want young and energetic
people to come in. I have nothing
against the younger generation. I
want them to come up. In this case
it the percentage is increased, what
happens to the existing employees?
Stagnancy. Stagnancy of 5 years or
6 years or 10 years in a particular
bank, The net result will be that
they will lose all incentive. Every-
where we are asking that there should
not be any stagnancy for more than
5 or 6 or 10 years. Otherwise, they
will lose incentive. I would request
whether this 25 per cent should not
be kept as it is and not raised to 33
per cent, If it is a question of more
employment, let more banks be open-
ed. Have a bank for every village
and if not for every village. have one
for every five villages combined and
if you do that, I am sure the banking
industry will prosper.

I would request the hon. Minister
to kindly consider this point whether
the same rules should not apply to
those banks which have not been
nationalised 1 would mention the
foreign banks. Take the Grindlays
Bank. What iz  happening there?
During Pakistan’s aggression, they
published a map in which Xashmir
was shown as a disputed territory It
was not necessary for the Grindlay
Bank to An that T do not know whom
they wanted to please. They pub'ish-
ed a map in which Kashmir was
shown as a disputed territory. This
helved Pakistan. They quoted it too
I would request the hon. Minister to
kindly see that these rules are made
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applicable to those banks too—com-
mercial or otherwise.

18 hrs,

All India Banks Association re-
cently gave an assurance that they
will serve the people to the best of
their ability. If there is a complaint
against anyone that can definitely be
1o01ed into. We can deflnitely distin-
guish between a worker and a shir-
ker, Worker is a worker, shirker is
a shirker. Shirker is a liability both
on the union as also on the country.

I once again request my hon. friend
Shri Stephen to kindly read my point
and let the hLon. Deputy Labour
Minister not be threatened. He is
shivering every time. We stand for
a bipartite body and not for a tripar-
tite body.

With these words, I conclude.

SHRI P. K. GHOSH (Ranchi): I
welcome this Bill since this will eli-
minate nepotism, favouritism and cor-
ruption in the matter of employment
to a great extent. This will also en=-
able us to select the right type of
personnel for clerical and executive

level.

While welcoming the Bill I would
like to make one or two suggestions.
I want that Clause 3(4) should be
amended. This clause says:

“The Commission shall have re-
gional offices in such State or group
of States as the Commission may,
with the previous approval of the
Central Government, determine and
no such regional office shall be abo-
lished without the previous ap-
proval of the Central] Government.”

I would suggest that the regional
effices should be established in every
State. I want to stress this because it
has been our experience that wherever
the regional offices are located, the
yeople of that particular State can
take the advantage in the matter of
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employment. The people of the other
neighbouring States are mostly de-
prived of employment as there are no
such regional offices there. Therefore,
there should be regional offices in
every State so that local people of that
particular State get priority in the
matter of employment in that parti-
cular region.

Government of India has laid down
a policy in regard to recruitment in
all the public sector undertakings.
Although banks had been nationalis-
ed five years back, yet banks are not
following this policy. As per policy
of the Government of India recruit-
ment for the post carrying pay up to
Rs. 500 p.m. should be made from out
of the local people. But this is not
being practised by the nationalised
banks. There is a lot of favouritism
and nepotism. Very few Scheduled
Tribes people get employment there.
While I say, there should be regional
bank in every State, there should also
be regional banks in the areas where
there are Scheduled Tribes. The
Scheduled Tribes do not want to go
out of their homes. Therefore, in all
the tribal areas there should be one
regional bank so that the Scheduled
Tribes get ample opportunity  for
getting employment in the banks

If you look to the figures of em-
ployment of Scheduled Tribes and
Scheduled Castes as well as the mem-
bers of the minority community you
will find that their percentage is ex-
tremely low. Although in the Bill it
has been provided that certain per-
centage of reservations will be, kept
for the Scheduled Castes and Sche-
duled Tribes. I would also suggest
that in order to see that proper
opportunities are given to sche-
duled castes and scheduled tribe
people. the membership of the
cocmmission should also be given to one
scheduled caste and one scheduled
tribe nergson and aleo there should be
a member of the minority community
to protect the interests of the mino-
rity community, because, we find that
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in many cases thg minority communi-
ties do not get the proper opportuni-
ties of employment in the banks.

There is a lot of other irregularities
in the banks and the banks’ funetion-
ing needs to be toned up properly.
After the nationalisation of the banks,
efficiency has gone down very much.
The depositors are harassed ang they
have to wait for hours for clearing
their cheques. If you want to clear
some cheques through these banks, it
takes months, I have experience
about this. For collection of chegques
by one bank from another bank
which is situated seven miles away, it
takes one month., This is the situat-
ion which prevails in the banks nows-
a-days. Normal courtesy is not shown
to the depositors by these bank em-
ployees. After all it is because of the
bank depositors that these bank em-
ployees get their salaries, but the de-
positors are being treated like beg-
gars when they go to the banks. The
functioning of the banks should,
therefore, be properly toned up. It
should be seen that the depositors are
properly treated by the bank em-
ployees.

There is too much of corruption in
the banks, When banks give loans,
in some of the cases the loanee has to
give some money for grant of the
loan. I am told by some of the appli-
cants that in som. banks they charge
10,000 rupees for granting a loan for
a bus or truck chassis. Another
thing, Sir. For mini-buses, we have
evolved a scheme that the unemploy-
ed diplomaholders and graduates will
be given loans. But the banks insist
on them to apply for a particular
brand of mini-bus. Only then they
will get the lcan. The ~agent of a
particular bron- of mini-bux tells the
applicant that he will get the loan
sanctioneqd for him if he applies for
this particular brand of mini-bus, He
says ‘I will ensure that the loan is
granted by the bank’. It is said that
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the particular brand of mi:‘ui-bug com-
pany pays Rs. 2,000 per mini bus to-
the bank management. There should
be vigilance on the proper function-
ing of the banks. The smallsscale in-
dustries and the small farmers are
not getting the loans whereas big
people are taking away most of these,
loans, Some of the executives are out

to frustrate the whole purpose of
nationalisation,
I suggest that ir all branckes of

the banks there should be a ‘Public
Complaint Book’ like the Railways.
Whenever there is a complaint the
public may be allowed to enter their
complaints in the complaint book.
The management should go into each
and every complaint and take prompt
action. We should not solely depend
upon the bank management, for
taking action against such complaints
because the management may have
sympathy or some softcorner for their
employees. There should be a vigil-
ance squad appointed by the Ministrv
of Finance to go in to the complaints
about the banks and see to the com-
plaint books and examine as to what
action hac been taken by the bhank
management against such complaints
and, if they are satisfied that the bank
management has not taken sufficient
and requisite steps to mitigate such
complaints or has not taken proper
care to remove the grievances of the
public, then the vigi'ance squad should
recommend to Government for taking
enitabla action against thn  manage-
ment of the bank And only if this is
done, we can expect that the banks
will function properly.

With these words, 1 suppory this
Bin-

SHRI KARTIK ORAON (Lohar-
daga): Mr. Chairman, Sir, I welecome
the Banking Service Commission Bill,
1974, In fact, I am one who has al-
ways been pleading for the creatiom
of Public Sector Service Commissioh.
Experience has shown that there were
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divergent and conflicting service con-
ditions with regard to recruitment,
promotion and dismissal in various
public sector undertakings, instead of
being uniform. What is more im-
portant in these public sectors is
the well known maxim ‘“not who
knows what but who hows whom".
In some of the Heavy Engineering
concerns in public sectors, I found that
one uged to be promoted as Executive
Engineer after three or four years of
service, whereas in others, there were
engineers who even after ten Yyears
were still rotting as Assistant En-
gineers, that is, in Bokaro Steel Ltd,
NCDC., HSL., or MECON and
HE.C. The same is true of the bank-
ing services also As a member of the
Parliamentary Committee on the Wel-
fare of Scheduled Castes and Schedul-
ed Tribes, we have found that sons
and relations of bank employees were
enjoying more protection and getting
greater weightage than even the mem-
bers of the scheduled castes and
scheduled tribes. Favouritism, nepo-
tism and corruption, if I may say so,
are rampant in some form or other in
certain levels in all the banks,
Therefore, the creation of the Bank-
ing Service Commission is a welcome
move and in the right direction pro-
vided the direction is known. I hope
that the ills that are prevalent in
banking services will be rooted out
and we will carry forward the onerous
responsibility of bringing about a
social change, and the purpose for
which the fourteer: banks were nat-
ionalised, will be served.

In this connection, I would like to
sound a note of warning that the
Members of the Commission including
the Chairman should be properly
selected and not by political consider-
ation. They should be persons of
high integrity, efficlency and drive
and should be fully conscious of the
policies and programmes of the Gov-
ernment. In this, as in many others,
men of character are more important
than money, machine and material.
In the present context, the choice
L1186 Y@
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the personnel of Banking Service Com-
mission carries an extraordinary and
important burden. Let there be no
mistake in this. If this aspect is loet,
I am afraid that everything will end
in a fiasco. I am reminded of a
Hindi saying which says:

FrEr F qv fRfy o) auw
gUR a1 &% A9 ¥

Alem 7w & zuw & W ar
frag foqar &3

That means if we want to cure the ills
that prevail in the society, or say, in
the body of a person, a suitable medi-
cine is required. But, if the medicine
itself is poisonous, then it will eat up
the entire body. It must be clearly
borne in mind that public servants are
the greatest jnstruments of social
change.

Here, I would like to invite the at-
tention of the hon. Minister to Page
2 of the Bill, Clause 4(2). It says:

“The Chairman and members
shall be persons who, in the opin-
ion of the Centra] Government, are
men of ability, integrity and stand-
ing and have special knowledge of,
or practical experience in, financial,
economic or business administrat-
ion or in the administration of Gov-
ernment or any other matter which
would render such person suitable
for appointment as Chairman or
member.”

Here, I would like to say that I do
not think that there is even the re-
motest possibility...

SHRI S. M. BANERJEE: What i»
that book?

SHRI KARTIK ORAON: This is in
the Bill. This is an indirect way of
excluding the members of scheduled
cagtes and seheduled tribes, By no
stretch of imagination, a member of
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scheduled caste or scheduled tribe
will ever become a member. The
question of his becoming the Chair-
msan does not arise, Therefore, I
suggest that persons for the appoint-
ment of the Chairman and members
of the Banking Service Commission,
apart from their being men of ability,
integrity and standing, etc., it should
be specifically mentioned that they
must also have zest for the uplift-
ment of the weaker sections of the
society. Only then, will they be able
to select persons of the right type for
the other categories, in the lower
levels, like the clerical and allied
cadres, the junior officers cadre, min-
orities and other categories in the
banking service. It may be argued
that this would be taken care of.
Government will always say that it
will be taken care of, but. it is not
possible to know the working of the
mind of a man. It has been well
established that men do not possess
the facilities for investigating the
working of 2 man’s mind, and were
uncertain as to the possibility of
assessing it accurately. It is eommon
knowledge that intentions of man can-
not be probed for even the devil does
not know men's intentions.

1 would, therefore, like to suggest
that Clause 4(2) should provide for
inclusion of one member each from
scheduled caste, scheduleq tribe and
minorities in the banking service com-
mission and also in all regional offices.
Either, they should be accommodated
within the eight members of the Com-
mission or number should be raised to
ten or eleven. I think this point bas
been touched by the o'ber members
also. I am greateful to Shri Jamil-ur-
Rabman who has advocted the cause
of scheduled castes and scheduled
tribes ably and rather forcefully, Only
then, the cause of the weaker sections
of the society would be gerved. Even
in the selection «of members from
scheduled castes and scheduled tribes,
special care should be taken to relect
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the right type of person. Merely tak-
ing a member of the scheduled caste
and scheddled tribe is not enocugh. He
should be conscious of Wis rights, res-
ponsibilities ang obligations to the
society to which he belongs. He should
not be a deaf and dumb representative
in the Commission,

Sir, in thig Bill, of course, provision
has been made that reservations should
be made in favour of scheduled castes,
scheduled Tribesg and other categories
of persons. But, I am sure, Sir, that
this will not be operative unless Clause
4(2) is suitably ameuded to include
one member each from the scheduled
caste and scheduled tribe and minori-
ties. 8ir, I am aware of the lacunae.
Provisions of thig nature alone have
not worked wel] in many cases 1 will
cite a few instances to clarify the posi-
tion.

Firstly, a member of schaduleg tribe
wag selecteq for appoiniment in the
LIC in a reasonably higher positicn at
Trivandrum. But, he was noi allowed
to join as the authorities were planning
to circumvent hig apprintment by filling
up the post by a person from other
division. Secondly, during the visit of
the Committee on the Welfare of
Scheduled Castes angd Scheduled
tribes to Bombay, it was pointed out
that a person was wrongtully selected
ag a scheduled tribe for a Class I post
in the Post and Telegraphs Department.
It wag investigateq and later on it was
found correct, But the very top
official who was at the helm of affairs
ruled that we must not be so harsh as
to remove him from service. One may
show mercy, but, one must not be
allowed to sell mercy.

Another case is one in which the
UPSC had recommended two girls for
IAS from Bihar as members of
scheduleg tribes when in fact they
were not members of the scheduled
tribes.

It i{s, therefore, that I suggest that
the Commission should not only he &
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rubber-stamp to go merely by records
but should also exercise all reasonable
care to see that wrong entry doeg not
.80 unchecked. Only a member of the
scheduled castes and of scheduled tribes
will be gble to help the Commission in
this respect. It is, therefore, of para-
mount importance that the Commission
should bave provision for the inclusion
of a Scheduleg Caste and a Scheduled
Tribe to oversee that the reservation
quotas for scheduled casteg and sche-
duled tribes are resolutely filled up
and the policies properly implement-
2d in the scheduled banks.

I would like to invite your kind
attention to the provision of regional
offices. Bank nationalisation came as
a clarion cal] to the nation to lift up
the face of the teeming millions of the
poorer sections. But bark nationalisa-
tion, so far as the scheduled iribes are
concerned  has not been able to deliver
the goods. I would, therefore, suggest
that regional offices are located in tribal
welts all over the country. Let the
scheduled castes ang scheduled tribes
be associated with the policy-making
body and not merely scrve as dumb,
riven cattle, Let the Commission be
within the reach of the tribal people
where invariably in all cases gigantic
projects are localed, not because of
any favour or gpecial consideration to
the tribals but because the raw
materialg and infra-structure are avail-
able.

If you wish, hon, Deputy Minister—I
hope you do—that the benefit should
flow to the weaker sections of the
people. my suggestions may kindly be
accepted, If not, the creation of this
Commission or for that maiter any
other Commission, will run cournter to

the accepted policy of the Govern-
ment.
Finally, therefore, 1 appeal to the

Government to lay the foundation of
thig Commission on a sound footing.
The Commission, if I may say go, should
expresily and impliedly, divectly and
indirectly, serve as a prime maver in
She implementation of the 20-poinf
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economic programme cf our dynamic
Prime Minister. It should not be a
thing of beauty to Jook at but should
be a thing of beauty to serve as a
model and a source of inspiration to
other Service Commissions existing in
our country.

With these words 1 support the Bill
and wish the Bill and the Deputy Minis-
ter of Finance the best of luck.

THE DEPUTY MINISTER IN THE
MINSTRY OF FNANCE (SHRIMATI
SUSHILA ROHATGI): Thank you. I

neeq it.

SHRI D. BASUMATAR] (Kokrajhar)
At the outset, I congratulate the Minis-
ter and thank her for bringing forward
this Bill. When I read the statement
of .objects and reasons, I felt encourag~
ed to speak on thig subject, though I
did not think at all of speaking in the
beginning,

You know Parliament hag consti-
tuted a Committee which is known
ag a watch-dog Committee and a
high-power Commitiee, There we
examined all the banks in India and
also all the public undertakings in
India. From my experience as
Chairman of that Committee 1 am
reminded of what happened when we
first examined Air India. The Chair~
man of Air India happened to be an
ex-military officer at the highest level.
In the beginning, he talked with a
certain air as if {0 ask why Parlia-
ment has taken up such a subect, it
will deteriorate the standard of this
water-tight compartment, Air India.
Like that he went on. I allowed him
io speak for about half an hour.
After that, I put my first question.
‘Please remember whom you are
serving, whether you are serving the
British Government or the National
Government.’ 1 repeatedly told him
feel yoursel! whether you have been
serving under the British Govern-
ment or under the National Govern-
ment of India. “Of course, I am
under the National Government,” he
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replied. Then, in that case, are you
%o germonisé the Government of
India? I asked him and then I
scolded him and hrought sense into
kim, Then there was the case of the
Reserve Bank of India. When I first
examined them, the Deputy Governor
of the Reserve Bank was very reluc-
tant about the reservation ot the
posts for Scheduled castes and Tribes.
Whlie we read out the terms of our
commitiee, he had to apologise.
Many banks were opposeq to the
principal of reservation but after our
examination they agreed in principle
for the reservation of posts for
SCST, But then they pleadeq dearth
of candidates. When they said so;
I started going to them with the copy
of the applications glong with the
counterfoil of receipts for payment
of the prescribed fees of Rs, 5 or 2.50.
1 told them that so many graduate
applicants were waiting outside and
if T wanted I could call them to
prove that there was no dearth of
candidates. This is the kind of atti-
tude that they have to this problem.
In Bombay in one bank I asked them
to call the clerk who receives the
applications and showed him the copy
of the applications that I had and
asked someone to trace out the ap-
plications that were with the office:
he traced them out and said that
there were those apnlications. 1 find
that SCST candidates with MA First
class qualificaticng are refused ap-
pointment saying that thev are not
suitable. That iz the diriv menta-
lity and the rigid mentality of those
people which I term as mental re
servation. When we found that there
were no SCST candidates in the IAS
and IPS, we insisted that the Govern-
ment of India should set up pre-ex
amination centres. One i now at
Allahabad, the second in Madras, the
third in Punjab, the fourth in Assam
and the fifth is in Delhi itsel?, Bv
the establishment of these centres, I
find now that the performance of
SCST candidateg is better in the IAS
and IPS examinations, than the Class
T and I service examinations in the
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centre and in the States. Ihere is
no dearth of intelligent candidates
among the SCST. But they do not
have the facilities. Theyv cannof send
their children to the public schools
or Kendriva Vidyalaya because in
Kendriya Vidyalaya only the children
of Central Government servanis are
admitted and how many SCSTs are
there in the Central Government
service?

How can the students belonging to
SCST get best education in the slum
areas? How can they get best tuitions:
from the best teachers who are work-
ing in the Kendriya Vidyalaya and i
the Public Schools? How can Yyou
expect them to compete in the public
examinations with those candidates
who have got their education from the
Public Schools?

13,36 hrs.
[SRRT VASANT SATHE in the Chair]

Sir, the difference is not seen in this
house or in the high official ranks.
Here we are getting oa all right. We
have asked all the Departments and
the appointing authorities to conduct
examinations separately for Scheduled
Castes candidate and separately for
Scheduled Tribes candidates before the
examinations for the general candi-
dates are conducted. If the examina-
tions for the general candidates are
conducted first and for the SC ST some
time after you will find that the stan-
dard of the general candidates will be
high, Candidates belonging to the
SCST appearing for the competitive
examinationg will be of lesser inteli-
gence and therefore such examinations
should be conducted earlier thau these
conducteg for the general candidates.
Now, the whole of the appointing au~
thorities have agreed to conduct exa-
minations separately for SCST. I
hope that the banking institutions wil
follow the same principle. Hon. De-
puty Minister should see to it that
neceasary circular to this effect is issu-
ed to all “the banking institutions.
The Minister may kindly see to it that
within a period of three years, quota
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for SC ST candidates is completed in
‘these institutions as time bound pro-
gramme, Do you know where we
stand? In the field of services the
percentage of SC ig 2.29 and the per-
centage of ST is 0.38. This is the
plight of our community. But people
say that they have done many thiugs,
a lot of things for the SC ST. Thcre-
fore, in the line of the policy adopted
by the U.P.S.C. to conduct examina-
tions separately for the SC ST, we
have requested that banks should aiso
have pre-examination centres to re-
cruit SC ST candidates as in the case
of IAS ang IPS stated before. They
have agreed to do so and they are
waiting for the orders to be issued by
the Government. I request you kind-
ly to see that the orders to this effect
are issued at a very early date. An-
other suggestion I woulq like to make
js that Clause 4(1) of the amending
bill may be modified to include two
persons from SC ST in the total num-
ber of eight members of the Commis-
sion. In the UPSC also there are two
highly qualified Members, one belong-
ing to SC ang the other belonging to
ST. They are Ph.Ds, Here also in
your recruiting Commission I would
request you to include one Scheduled
‘Caste member and one Scheduled
Tribe member. I may also point out
that there is no dearth of SC ST per-
sons to serve the Commission. Mrs.
Rohatgi, I have examined all your
banks and 1 have found that they are
al] lagging behind in the recruitment
of SC/ST candidates, I request you
to set a particular date, say two years
<or three years, anq by that date the
veservatioy obligations should be
fulfilleq by all the banks. There is
no dearth of talents in our community,
only the mental reservation should be
removed.

With these words, I congratulate
you for bringing forward this Bill
and hope that our community will be
‘taken care of by you.

PROF. NARAIN CHAND PARA-
SHAR (Hamirpur): Sir, in the very
‘beginning I would like to extend &
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word of thanks to the hon. Deputy
Minister, through you, for bringing
this long awaited measure,

Perhaps, you might be remembering
Mr, Chairman, that in April, 1972 you
and I were among 208 Members of
Parliament who made a representation
to the hon. Minister at that time, Shri
Y. B. Chavan, for the appointment of
a Parliamentary Committee to exa-
mine the recruitment policy of the
banks and we were hoping that the
mess which had been going on even
after nationalisation, would be brought
to an end. Three years is a long
period and after three years 206 Mem-
bers of Parliament have found that
their voice has been heard. Anyhow,
the appointment of this Commission
will result in some healthy practice
so far ag recruitment is concerned.
It would not be out of place to refer
to the practice, the mess that had
been prevailing in the past. I quote
Ir(?m the Report of the Banking Com-
mission, page 350, para 14.9. It says:

“Recruitment at Clerical Level—
The recruitment policies followed by
Indian banks in the past had hardly
any scientific basis. In several cases
zpinimum qualificationg were not in-
sisted upon ang even wuon-matricu-
lates were recruited for clerical
posts. There was no proper evalus-
tion of capacity and aptitude and
often relationship, caste, community
and recommendations played a big
part in selecting persons.”

Now, this speaks for itself, I would
again refer to a document which is
known as ‘New Trends in Banking'. I
think, this ig the latest publication,
When I come to recruitment in public
sector banks I find these remarks:

“When banks were in the private
sector, they were naturally keep to
restrict their recruitment to a parti.
cular group of candidates, sponsored
by their friends, clientg and em-
ployees, on the ostensible ground
that trust is an important require-
ment in banking.”
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These were the clients who were
sheltered awey even from the Parlia-
mentary committees in the name of
secrecy. And in the name of trust
misdeeds were done on a large scale.
Between 1969 annd 1972 as many as
85,000 persons have been provided
with employment in public sector
banks without any competitive exa-
minsation and without any common
recruitment. An army of 85,000 per-
sons hag been mustereq into the na-
tionalised banks ostensibly to serve
the nation on this very criteria which,
I hope, is still continuing. I would
request the Ministér through you, to
find out as to what has been done to
the existing people who were recruit-
ed on the basis of relationship, caste,
community and recommendation and
what is the answer to those youug
Graduates who have qualified but do
not have the privilege of belong to
the circle of relationship, caste, com-
munity which was demanded in these
banks. This is a serious question, At
Jeast, they must be given some sensi-
ble training in human behaviour; and
they must be shown that banking is a
service-oriented programme. It is not
a place for pleasure, where you can
draw fat salaries ang declare strikes
at the slightest provocation, or even
without provocation, even when you
happen to be the highest-paid in the
land, I would like to quota further;
and also to say that these are the re-
marks which these people are suppos-
ed to have accepteg while agreeing to
sponsor the legislation for this Com-
mission:

“Whole accepting the recommen-
dation for setting up of an indepen-
dent common recruitment agency,
jt has been decided for administra-
tive 7reasons and particularly In
view of the large numbers involved
in clerical recruitment that the
common recruitment agency may,
to begin with, confing itself only to
recriuitment of junior officers in the
nationalised Danks, The procedure
for recrultment of clerical staff im
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banks is, however, kept under con-
stant review.,..”

Which review? That review which
suits them; not the one which suits
the candidates, but those who manage-
the recruitment. It says further:

“With a view to keep it not only
absolutely fair and impertial...”

But now, something has to be dune.
What is the new slogan? It goes on:

“but also to meet the employ-
ment aspirations....”

Hex:e 13 the Jong-needed sentence, for
which 206 MPs. were itching:

“....of the people of the area
jnrhcsre the bank offices are operat-
ing.”

¢ L3

At last, the high wisdom has dawned
on the high personne] of the banking
department and the bauk managers
and directors and all these people, that
the area where the bank is situated,
shoulg also be somehow linked to the
bank, or to the branch. Mr. Chair-
man, this bill for the Service Commis-
sion, I am sorry to state, does not pro-
vide for even this hope that has been
there, except that there is some vague
reference in this documents to the
employment exchanges. But what
goes o) the employment exchange is
sheer mockery, because when you
talk in terms of English, you forget
the native language and the people of’
India, who hardly know what English
language is. Notl more than 5 per
cent in India are conversant with
English language. A majority of
your clieats and a majority of your
borrowers are people who know enly
regional languages. I am sure, Mrs,
Rohatgl, you would be giving a new
gift to this country in this period of
Emergency, if you announce that the
examinationg to be conducted for re-
cruitment to banks will not st
upon the compulsory knowledge of
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Bnglish; and further, that the know-
ledge of the local or regional language
will be a ‘Must’. Otherwise, you will
ensure that no person is selected in
Maharashtra who does not know Ma-
rathi; and no pers., is selected in
Tamil Nadu who does not know Tamil.
This is a very strange state of affairs
in India that we go on thinking in
terms of national development and all
the time we are gravitating towards
our own Kkith and kin either in the
name of a universal language or in
the name of efficienicy or proficiency.
God knows what, So, I suggest that
the proposed test and the proposed
rules for this test should take into
consideration the fact that there are
many schools in India te-day where
the students do wuot know English, that
they are coming only with the nation-
al language or any other languages.
They may say that other languages
are also national languages; I do not
object; but they should not be debar-
red on this very score. Secondly, I
want to support what Mr. Basumatari
hagq said; because though I do not be-
luag to that section of society, viz. the
scheduled castes, I feel that when we
make promises—and when in the
Emergency we promulgate this 20-
point economic programme, one of our
most important programmes jis that
we ghall take care of the weaker sec-
tions of the society; how do we take
care of the weaker sections? We take
care of them by not allowing a first
class MA to be selected! That is the
way our bureaucracy has been taking
care of the weaker sections of the
society. I want to ask the Minister
whether this procedure will change or
not. If it is not changed, then it will
be a sad day for the country. Here I
would very much recommend what
the hon. Member Shri Basumater} has
suggested. If you want to do justice
to the Scheduleq Castes and Scheduleq
Tribes, you must have separate exa-
minations for their recruitment
Otherwise, there is no hope of their
getting fair representation. When
you ean recommend and create special
training centres for recruitment of
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Scheduleq Castes and Scheduled Iri-
bes to the IAS, IPS ang other ecivil
services, how ig it that you neglect
them so far as banks are concerned.
If you do not want the presemt posi-
tion to continue, you must create
training centres for the recruitment
of Scheduled Castes and Scheduled
Tribes candidates for employment in
banks on a crash programme basis.

The number of candidates belong-
ing to the Scheduled Castes and
Scheduled Tribes in employment in
the various public sector banks has
increased. But what has been the in-
crease since 31st December 1970 when
the figure was 47?7 According to this
document the number has gone up to
118, In the case of clerks, 85,000
candidates have been recruited. The
number of Scheduleq Caste ang Tribe
candidates has gone up from 697 to
2,827. Is it fair representation? If 20
per cent of the people are from this
section of the society, then for 85,000
their representation should come to
17,000. But, instead of 17,000 we have
got 2,827 on 31st December 1872 ac-
cording to this document, which is &
Government of India publication.
Therefore, the representation for the
weaker section is woefully inadequate
ang something drastic, as suggested
by Shri Basumatari, should be done so
that thy can feel that they are given
their due, )

Shri Jarilurrahman raised a point
when some people had some doubts
in their minds. Clause 6 of the Bill

says: 7

“The Central Government may
remove from office the Chairman or
any member, who.... .

(8) is adjudged an insolvent....”
He referred to the case of an officer,
occupying the very high chair, who
belongs to the Anand Marg. What
prevent you from sacking that officer.
Let Shri Jamilurrahman give the par-
ticulars and the House wants to know
what action you have taken.
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SHRIMATI SUSHILA ROHATGI:
1 have requested him to give ihe
particulars,

PROF. NARAIN CHAND PARA-
SHAR: When you are banning Anan-
da Marg and RSS, how is it that shel-
ters are created either in the Ministry
of Finance or in the Banking Depar$-
ment where these people can sit tight
and finance these institutions from
outside,. We want firm action to taken
against these people, if it is legally
feasible. Auybody who is detected to
have any leanings or connections with
the banned organisations, if proof is
avajlable, should be debarred from
becoming a member of the Commis-
sion and, if it comes to the notice of
the Government after gelection, he
should be removed as soon as it
comes to the notice of the Government.
We are not afraid of anybody, If the
Ananda Margis have selerted 50 per-
sons to be killed and if some of us are
in those 50 persons, it is all right, but
we will not allows them to have shel-
tered existence in the air-conditioned
offices of the Secretariate or in the
banks. You must be very strict here
and you must mean business. We want
to be sure that the peovle whom you
are going to select are men of in-
tegrity, who are committed to the 20-
point economic programme.

Then you say that half of the mem-
bers of the Public Service Commission
must be from the banking industry. If
you want experts to be associated with
the selection you can have them a8
advisers. When we select lecturers or
professors, we always have advisers,
But if you insist that half of
them must be from the banking in-
dustry, or from people who have ex-
perience of banking, it is trying our
patience a bit too much, We cannot
believe that those who have not heen
in the banking industry are not able to
understand the mysteiieg or intricacies
of banking, We cannot agree for a
moment that the other four of the eight
members who do not belong to the
banking department are in any wey
inferior 10 those who belong to the
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banking department, This clause is
highly unfair, I¥ you are particular of
baving people who have special apti-
tude for banking, vou can have them
ag advisers, They will give yoa their
advice. Whenever in an agri-
cultural university we have to
recruit a  professor, we al-
ways have as advisers people who are
trained in the flelq of agriculture, But
to insist that only those people can
select fit candi@ates for the banks who
have their connections with the bank-
ing department1s not right, especially
in the context of the state of affairs
prevailing in the banks, as I have read
out from the Banking Commussion Re-
port, which stateg that candidotes heve
been gelected on the Dbasis of caste,
community, relationship kinship,
friendship, recommendation gnd so on.
So, what right have you to put forward
this recommendation here in this Bill
that at least four members of the Com-
mission must be from the banking in-
dustry, This is not a desirable provi-
slon anq the sooner it is removed the
better it is.

Lastly, what have you provided for
the ex-servicemen ? You have referred
to the recuritment and resarvation for
Scheduleq Castes and Scheduled
Tribes. But what about the ex-ser-
vicemen? Now they are included in
“other categories”. I wish they should
also be mentioned in particular, like
Scheduled Castes and  Scheduled
Tribes.

One hon, Member suggested that the
clause which provides for employment
cu compassionate grounds should be
removed. I do not agree with that sug-
gestion  If an employee of the banking
department dies, a member of his
family hig son or jaughier should ke
provided with employment on s prio-
rity basis on compassicnale grounds.
Here, an addition to “death”. I would
add “permanent disability”, so that the
family does not starve when he dies
or {g disabled, We may be mngry or
annoyed with an employee who is
inefficient, But that anmoyance should
not be extended to his family in the
case of his death,
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Then, in the creation of regional offi-
ces, for heaven's sake please do not
club the States. Yoy consider 1t desir.
able that Manipur ghould be a full-
fledged State which sghould have a
High Court of its own and that Hima-
chal Pradesh should hove a High Court,
a full-fledged Assembly and a Gover-
nor, Yet you think that it does not
deserve to have a regional office of the
banks, Why ig it so 7 1f you consider
a particular area or particular reg:on
to be specially qualified to become a
tull-fledged State, to have a Governor,
to have g University, to have a Public
Service Commission and to have a full-
fledgeq Assembly, what is the reason
that it shoulq not have 3 regional bank.
ing office? You must equate it with
the other States so that the big States
cannot dominate and so that the
small Stales are not unrepresented
by banks. 1 want to lay stress
on the fact that every constitu-
ent State of the Indian union must
have a region for itsel? in the banking
structure, Whether their needs czre big
or small is immaterial; when they have
their own Assemblies, High Courts angd

Public Service Commissions, they
should have their regional banking
offices.

Then, there must be a proper share
of these posts for the local people.
Otherwise if youy create an all-India
cadre for every post and make them
transferable from one place to another
there is scope for victimisation, The
management can transfer one person
from Kashmir to Kanyakumari, Or, if
the bank manager or the Chairman
bappen ${o be from a particular State,
he will select people from his own area
and feel satisfied that he hag done
justice, The bank must be rooted in the
soil; it must not float in the hizh seas.
The recruifment policy shoulq be so
framed that preference will be given
to the local people,

Then, there should be a report to the
House every year about the recruit.
ment that has been done, giving State-
wise figures of employees in the bank,
80 that the people and their representa-
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tives know that people from their
State are recruited !n the bank and
that the old practice or recruitment on
the basis of kinship, caste, friendship,
recommendation and relationship has
been discardeq once and for all,

With these words, I support the Bill.
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wifya $7@ 787 wraAT waedy X
wga A gura fo¥ § & wwe gvaTen
A g e owd g% gure 9T aedh
aeg & fasre far srgarr oY g
gt & fe aradta seat & ot fawre
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R 9% T oot qT 3y AW
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waely iy ag T st
dur T & | T AT WTIE WTH W
g WX g9 w7 Sty AW Y e aff

A

SHRIMATI SUSHILA ROHATGI:
The Commission ig to make recomenda.
tion for appointment in the banks. The
Commission will be the only source
for selection of candidates for appoint-
ment in the banks,

T WY WY ¥y fEear, @ oaw
el ¥ ofadw &W &1 ww & @
W ar & T & o o Tt
¥ 9 @ FFM, I Y fiwar smoar

€W qray 7 & qg oY sgar S
& oo o wfw dw A farm s & fag,
UF AT FAYL F47 & Wi forg o7 faw
waY ot WY Y @, ag o wfaw aargdie
¥ 7T FAAE §, AT 9T ¥ g
o¥ fawg ad & g% | Wiy g9
# wrq gy wgt 97 oW grafagr &Y
frgfes & s Fgr X s T A
T §F WIT AWT FT |IY-ATG HGAT
Frgaeys Wi 2T Eh | W AW ¥ 9]
WIAT T WHAR F A AT ¢ |
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w§ w1 ®7 g W 7 &, 7 finsy
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| 3, vy g eitfen gerete, WEW A,
i foorew & QR o[ & v § ofe

¥ WY TEWA ¥ 9% | TF AW wAY

& fr ot e & ww weTe o e wrg

iy §, 8 I W T R g A @ |

o farra & 5 W@ =wr ¥
TF W IO FAM, 0F Y
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FT IV qTGw g qhor | wq favare
g f& oft adla agww w1 woET
TG &

ot g o (Re.q) 2l
T § agT I B gEer & 6
9 F 91 7 7Y wgiey ¥ § A€ w
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|ET ¥ TS 9 TET WX I T A4«
AT fog, st a1, F, fagr | AT
wredt & werr wa fawre wwr Rl
£ 1 A gfeewmior g W a3 §
W& AR A S T T

MR. CHAIRMAN: The question is:

“That the Bill to provide for the
establishment of a Commission {for
the selection of personnel for ap-
pointment to services and posts in
certain banking institutions and for
matters eonnected therewith or in-
-cidental thereto, be taken into con-
sideration.”

The motion was adopted.

*Clause 2— (Definitions)

MR, CHAIRMAN: We now take up
Clauge by clause consideration. There
are amendments to Clause 2; amend-
ments Numbers 3 and 4.

Commission Bill
Amendments made:

Page 2, line 15,—

for “constituted under” substitute
“as defined in” (3)

Page 2,

after line 16, insert—

‘(i) “regulation” means regulation
made under this Act;' (4)

[Shrimagti Sushila Rohatgi]

MR, CHAIRMAN: The question is:

“That Clause 2, as amended, stand
part of the Bill.”

The motion was adoptled

Clause 2, as amended, was added to
the Bill, g

Clause 3 was added to the Bill.

Clause 4- (Appointment and termg of
office of Chairman and members)

MR, CHAIRMAN: There are amend-
ments Nos. 5, 8 and 7 t{o Clause 4.

Amendments made:

Page 2, line 41—

for “or wny other matter” sub<
stitute “or in any other matters’
(5) .

Page 2, line 45,—

for “experience of”’ substitute—
“such experience for" (6)

Page 3, line 3,—

after “this gection” insert—"and
of gection 5" (7)

[Shrimati Sushila Rohatgil

*In view of Amendment No. 4 to Clause 2 mdopted by the House, in
clause 2, on page 3, in line 17, “(i)” 'was substituted by “()” ang in line
19, "(j)” was substituted as “(k)” as patent errors under the direction of

the .
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MR. CHAIRMAN: The guestion is:

“That Clause 4, as amended, stand
part of the Bill”

The motion was adopted,

Clause 4, as amended, was added to
the Bill,

Clause 5 wag added to the Bill

Clause 8 Removal and Suspension of
Cheairman or the members from office
in certain circumstences)

MR. CHAIRMAN: We g0 to Clause
6, There is amendment by the Minister,
No. 8, When you make the Bill, there

seéemg t0 be more amendment
the Bill itself. ¢ fhan

SHR_IMA’I‘I SUSHILA ROHATGI:
The Bill wag introduced last year and
now we are discussing it

MR. CHAIRMAN: From last year
you bad time to fhink !

Amendment made:
Page 4, line 13—

after “functioning as” inserp—
“the Chairman or” (8)

[Shrimati Sushila Rohatgi]

MR. CHAIRMAN: The question 1s:

“That Clause 6, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to
the Bill.

MR, CHAIRMAN: 1 think there are
no amendments to clause 7. I shall
put it to the vote.

JULY 30, 1975
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The gquestion is:

“That Clause 7 stand part of the Bil".
The motion was adopted,
Clauge 7 was added to the Bill,
Clauses 8 and 9 were added to the Bill.

*Clause 10- (Competitive examinations

for appointment in public sector
banks)

MR. CHAIRMAN: There is one
amendment to this clause,
Amendment madey *
Page 5,—
for lines 19 to 24, substitute—

“Duty of 10. (1) It shall be the
Commission duty of the Commis-
to holg sion to conduct exa-
competitive minations for ap-
examina- pointments in each
tions for public sector bank

appoint. to—

ment to (a) posts in theg
posts in , clerical and allied
public cadres and the Ju-
sector nior officers’ cadre,
banks. and

(b) such other
posts of, or posts in
the cadres of, offi-
cers ag the Central
Government may,
by notification, spe-
city.” (9).

[Shrimati Sushila Rohatgi]

MR. CHAIRMAN: The question is:

“That Clause 10, as amended, gtand
part of the Bill”

The motion was adopted.

Clause 10, as amended, wag added to
the Bill,

Clause 11 was added to the Bill,

*In view of Amendment No. 9 toClause 10 adopted by the House, for
the words “Competitive cxaminationsfor appointment in public sector banks"
occurring in the imnarginal heading to clause 10, the words “Duty of

Commission to hold
in public sector
direction of the Speaker,

competitive examinations for appoinyment to posts
banks” were substituted as patent errorg under the. -
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Clause 12— (Duty of public sector
‘banks to communicate to the Commis-
sion the number of vacancCies)

MR. CHAIRMAN :; There are amend-
ments to clause 12.

Amendment made:
Page 5,—
for lines 34 to 44, substitute—

“Duty of public sector banks to
communicate to the Commission of
number of vacancies,

12 (1) It $hall be the duty of very
public sector bank to communicate
to the Commission—

(a) all the vacancies in the cleri-
cal and allied cadres or in such other
post or cadre as may be specified
by the Central Government under
section 10, and

(b) twenty-five per cent eof the
estimated total number of vacancies
in the junior officers’ cadre,

which are likely to occur during the
unexpired portion of the calendar year
in which this Act comes into force and
thereafter, as soon as may be, after
the commencement of each calenuar
year:

Provided that, in relation to the junior
officers’ cadre, the Central Government
may, if it is of opinion that it is neceg-
sary so to do in the interests of the
public sector banks, by nolification,
raise the percentage of vacancies to be
communicated to the Commission to
thirty-three and one-third per cent.”.
(10)

Page, 6,—
Omit lines 1 $0 4 '(11)

Page 6.—
after line 10, insert—
‘Explanation.—In this Act, the
expression “veeancy” includes a

1897 (SAKA) Banking Service
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newly created post which has not
been filled in’. (12)

[Shrimati Sushila Rohatgi]
MR, CHAIRMAN. Th. question is:

“That Clause 12, as amended, stand
part of the Bill.”

The motion was adopted,

Clause 12, as amended, vas cdded to
the Bill,

MR, CHAIRMAN: There are no
amendments to clause 13. I shall put it
to vote,

The question is:

“That Clause 13 stand par{ of the
Bill.” t

The motion was adopted.
Clause 13 was added {0 the Bill.

Clause 14 was adddeq (o the Bill.

Clause 15— (Communicated vacancies
to be filled only on the recommenda-
tion of the Commission)

MR, CHAIRMAN: There js amend-
ment to this Clause,

Amendment made :
Page 6, line 43—

substitute—

“required to be communicated”
(13).

[Shrimati Sushila Rohatgi)

MR, CHAIRMAN: The question is:

“That Clause 15, as
stang part of the Bill”.

The motion was adopted,

Clause 15, as amended, was added to
the Bill.

for “communicated”

amended,

*In view"of Amendment No 10 to clause 12 adopted by the House, for
the words “the number of vacancies” occurring in the marginal heading fo
olause 12 the words “of number of vacancies” were gubstituted as patent

errorg under direction of the Speaker.
1185 LS~~4.
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Clause 16~ (Power of Central Govern-
ment to entrust other gdvisory funce
tiong to the Commission)

MR, CHAIRMAN: There is amend-
ment to Clause 16.
Amendment made:
Page 7, line 8,
omit “other” (14) !
[Shrimati Sushila Rohatgi]

MR. CHAIRMAN: The quesiipn 18:
“That Clause 16, ag amended, stand
part of the BilL”
The motion was adopted.
Clause 16, as amended, was added to
the Bill.

MR. CHAIRMAN: There are no
amendments to clause 17 to 28. 1
shal] put them 1o the vote,

The question is:
“That Clauses 17 to 28 stand part
of the Bill.”
The motion was adopted.
Clauses 17 to 28 were added to the Bill.

Clause 29--— (Amendment of Act 14 of
1947)

MR, CHAIRMAN: There is amend-
ment to Clause 29.

Amendment made;

Page 9, line 25—
" for “1074” substitute “1975” (13)
¥ [Shrimati Sushila Rohutgil
MR. CHAIRMAN: The question is:
“That Clause 28, as amended,
stand part of the Bill.”
The m.tir 08 JIniad.

Clause 29, as amended, was added to
the Dill,

MR, CHAIRMAN: There are no
amendments to Clause 30 to 33, I
shall put them to the vote,

The question is:

“That Clauses 30 to 33 stand part
of the BilL”

The motion was adopted.
Clauses 30 to 33 were added to the Bill.

JULY 30, 1076
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Olause 1—(Short title ang commence-
ment) .

MR. CHAIRWIAN: There is amend-
ment to clause 1.

Amendment made:
Page 1, line 6—

for “1974" substitute “1975” (2)
(Shrimati ' Sushila Rohatagi)

MR, CHAIRMAN: The question is:

“That Clause 1, as amended,
stand part of the Bill”.

The motion wag adopted.

Clause 1, ast amended, was added to
the Bill.

The Enacting Formula

MR. CHAIRMAN: There is amend-
ment to the Enacting Formula,
Amendment made:
Page 1’ nne 1’__
for “Twenty-fifth” substitute “Twen-
ty-sixth” (1)
(Shrimati Sushila Rohatgi)
MR, CHAIRMAN: The question is:
“That the Enacting Formula, as
amended, stand part of the Bill.”
The motion was adopted

The Enacting Formula, as amended,
wag added to the Bill,

The title was addeg to the Bill,

SHRIMATI SUSHILA ROHATGI:
Sir, with your permission, I beg to
move:

“That the Bill, gag amended be
passed.”

MR. CHAIRMAN: The question is:

“That the Bill, as amended be pas-
sed.”

The motion was adopted.



